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Principal Benchs Neu Delhi

OA Nq,504/90

Neu Delhi this the 27th Day of Jtily, 1994,

Sh. N,\y, ICrishnan, Vice-Chairman (A)
Sh, C.3, Roy, f^amber (3)

1. Vinsy Kumar oupta,
s/o Snri Vi j ey Kumar ouota,
r/o Jain Co., Chemicals,
riazar ^anj,
Moradabad,

2. Sanj ay Kumar Arora,
s/o Shri Jag dish Gicndre Arora
r/o Marthala Colony,
S-251/B, Moradabed.

3. Manoj Kumar,
s/o Shri Jai 3or?.I,
Jeinco O-iemicals,
Bazar ianj,
Horadabad.

4. Raj e sh 3h ard"--.' aj,
s/o Shri 5.C. Ehard.v'aj,
r/o H-2 -7-E, Hartnals Colonv,
I-;oradabad.

5. .iher Sing'n,
s/o Shri Phool Sin^h,
r/o H-297-r;, nart/ial a Colons-,
"oradabad.

C. S-'iant a ?vam,
s/o si-hri I,atha .^v-ra,
r/o H-297-Z,,]a--tn5l£ Colony,
j-'ioredabad.

7 . AniI. kurner 'ciu ami', er,
s/o Snri Bales-iV.'er .;sti,
r;/o Near Karti.a.-e Colony,
Cnidic; Tola,Moredabc:d.

a. Hudhi .^am
s/o Siri Ram. Sahai,
r/o Kear ^arthla Colony,
Ehidia Tola, Morad£;..-.d.

G/

OiTi Praliash Singh
s/o Raj Roop Singh
r/o Line Paar,i;.eer Police Statio-
Moradabad. '

cort'-' ...2/-



r
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10, Satbitj
s/o Sh, Kanuar Singh,
r/o Shiy Chander Mohan Saini
Near Harthala Colony,
I'^oradabad, e,«Applicants

(By Advocate Sh, K.L. Bhudhiraja, though none appeared)

Versus

1, Union of Indie through
General l^anager,
Northern Railway,
Baroda House, Neu Delhij,

2, The Divisional Railuay f^anager,
Worthsrn Railway,
Cloradabad Division,
Ploradabad, ., .Respondents 1 &2

(By Advocate Sh, Rajesh)

3, Sh, Sanjay Misrs,
s/o Sh. K.K. niara

4, l^r, Avdesh Kumar,
s/o Sh. B,L. Sharma

5, fir, Sunil Kumar Mudgit
s/o Sh, Raj Kumar ...Respondents 3 to 5

(By Advocate Sh, B.S. Mainee, though none appeared)

ORD£R(ORAL)

nr. N.V, Krishnani-

Ue notice that this case uas dismissed in default on

25,11,91, It uas thereafter restoxed by the order dated 4,3,93,

Earlier, ue found that the name of the applicants' counsel
ic

uas not printedyin the cause list and ue had given a direction

in this behalf. His name has been shoun in the cause list now,

yet he 'is not present,

caseUe notice that the prayer in thi^ is that the applicants

should be put on the Diesel Training and be given ccnsequentisl

benefits. No reply has been filed by the respondents. However,

it would appear that the applicants are not keen in prosecuting

the O.A, and accordingly the matter is dismissed in default.

(C.y. Roy)
nember^J)

'Sanju'

Krishnan)
Vice-Chai rman
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